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hopal. the 26th July 2010

F.No. 17-E-172-XXI-B (IH-2010.—In exercise of the
\ by clause (1) of Article. 299 of the
the Gévernor of Maidhya Pradesh
sion Director; Reproductive

SE.15-4 : S1EN AN
agreement With Public Health Foundation'of India. New
Delhi, in-onnection with organising the Post Graduate
Diploma ‘Course for the MBBS/ BDS doctors, B.Se.
Nursing aml Master of Social Work candidates in the
Srate Institute of Health Management and

Communication, Gwalior.

By order and in the name of the Governor of -
o ' Madhya Pradesh.
A. J. KHAN. Secy.

sirqre, A 29 K 2010
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ﬁwﬁ-mﬂmmmmﬁmmm No. 22.60-08-VIIL.—In exercise of the powers
“ﬁ“mmmm*m wfaffy conferred by sub-rule (11) of rule 202 of the

BN WA fau S, ‘ Madhya Pradesh Motor Vehicles Rules. 1994, the State

i ’ Government hereby specify the service charges which

o s i @it el shall be borne by the Vehicle owner or driver at the

i following rates on the following 24 check posts being

33- uIH F =R |fafor o developed by investment from private sector on a per trip

Fafice per Vehicle basis with effect from the date of issuance
of Completion Certificatc or Provisional Completion

1) 2y : (3) . - .
: g . Certificate, as the case may be, 10 be issued by the
1. HR-gRR AE (THTE-3) IRt ie "Madhya Pradesh Road Development Corporation:—
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3. Tg-dme e (T{EW -31) BRG]
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= 5 Al :icle (LCV)
2 Two Axle Truck 40.00
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2 Loading/Unloading Charges.—t ‘harges for
© Louding/ Unloading of goods shall ke Rs. 230 per tonne




